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To,

The Registrar,

National Green Tribunal

Principal Bench, New Delhi

Subject :-Factual and Action taken report in compliance of order dated 02-02-2022 in OA
No. 746/2023 Salim vs Ministry of Environment Forest and Climate Change and
Ors.
Respected Sir,
In the above noted case, Hon’ble Tribunal has given direction as below :-

“.......3. Submission of learned Counsel for the Applicant is that slaughter
house is located in the residential area in the midst of the City and that for
violation of norms and violation of the CTO, only a meager compensation of Rs. 6
lakhs has been imposed. He has referred to page 83 of the paper book and has
submitted that Respondent No. 13 has been found to be a water polluting industry
is discharging effluent having BOD of 34 mg/l and COD of 264 mg/l directly or
through its tributaries into river Hindon. He has also referred to paragraph 29 of
the OA and has submitted that the conditions of CTO have been violated.

4. The OA raises substantial issue relating to compliance of the Scheduled
enactments.

5. Hence, we direct issuance of notice to the respondents. Applicant is
directed to serve the respondents and file affidavit of service on or before the next
date of hearing.

Accordingly a action taken report is being submitted along with the present letter for kind
perusal and further action in this regard.
Encl. : As above. Your faithfully,

==

(Dr Yogender Kumar )
Regional Officer
Ref. No. and Date as above.
Copy to :-
1. Member Secretary, UP Pollution Control Board, Lucknow.
2. District Magistrate, Saharanpur. )
3. CEO-3, UP Pollution Control Board, Lucknow.

/
Regional Officer
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Action Taken Report In Reference To The Hon’ble NGT Order Dated
02.01.2024, In The Matter Of Original Application No. 746/2023 2023 (LA.
No. 874/2023 & I.A. No. 875/2023) Salim Versus Ministry of Environment,

Forests and Climate Change & Ors.

Hon’ble NGT has passed an order dated 02.01.2024 in Original Application
No. 746/2023 2023 (I.A. No. 874/2023 & L.A. No. 875/2023) Salim Versus
Ministry of Environment, Forests and Climate Change & Ors. The operative
portion of the order is as under:-

“.......3. Submission of learned Counsel for the Applicant is that slaughter
house is located in the residential area in the midst of the City and that for
violation of norms and violation of the CTO, only a meager compensation of Rs. 6
lakhs has been imposed. He has referred to page 83 of the paper book and has
submitted that Respondent No. 13 has been found to be a water polluting industry
is discharging effluent having BOD of 34 mg/l and COD of 264 mg/l directly or
through its tributaries into river Hindon. He has also referred to paragraph 29 of
the OA and has submitted that the conditions of CTO have been violated.

4. The OA raises substantial issue relating to compliance of the Scheduled
enactments.

5. Hence, we direct issuance of notice to the respondents. Applicant is
directed to serve the respondents and file affidavit of service on or before the next
date of hearing.

6. Respondent No. 4, UPPCB is directed to file the report at least one week
before the next date of hearing by e-mail at judicialngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image PDF.”

The action taken report in compliance of the Hon’ble NGT order dated-

02.01.2024 is as follows;

1. That, a show cause notice to the M/s Pashuvadhshala Nagar Nigam, Kamela
Colony, Saharanpur under section 33A of Water (Prevention and Control of
Pollution) Act 1974 on 21.07.2023 was issued on the recommendation of the
Regional Office, U.P. Pollution Control Board. The copy of the Show Cause
Notice is enclosed and annexed as Annexure-1.

2. That, in response to the show cause notice a reply has been submitted by the
operator/Contactor vide letter dated-09.08.2023. The slaughter house was

oe W
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inspected by Regional Office, U.P. Pollution Control Board, Saharanpur on
06.01.2024. During inspection it was found that the Slaughter House M/s
Pashuvadhshala Nagar Nigam, Kamela Colony, Saharanpu'r'. is not
complying with the directions of Show Cause Notice dated-21.07.2023.and
various parameters in the effluent were found more than the brescribed
effluent discharge norms.

3. That, U.P: i’ollution Control Board issued closure direction against the M/s
Pashuvadhshala Nagar Nigam, Kamela Colony, Saharanpur under section
33A of Water (Prevention and Control of Pollution) Act 1974 on
10.02.2024. The closure direction is enclosed and annexed as Annexure-2.

4. That, M/s Pashuvadhshala Nagar Nigam, Kamela Colony, Saharanpur was
sealed by the District Administration and Regional Office, U.P. Pollution
Control Board, Saharanpur on 13.02.2024 in compliance of the closure
direction issued by the U.P. Pollution Control Board. The compliance of
sealing is enclosed and annexed as Annexure-3.

An Action taken report is being submitted for perusal and necessary action

please. %{
(Mahendra Singh) Mip/athi) (Dr. Yogendra Kumar)

J.E. ASO. Regional Officer

2|Page
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